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This apo>lication has been submitted to the Tribunal

. -
by Shrir_¥$73 ) KEuJ\ under Section 19 of
e A
The Administrative Tribunal Act, 1985. It has bean
scrutinised with re”erence to the points mentioned in
the check list in the light of the provisions contained
in tle Administrative Tribunals Act, 1985 and Central

Administrative Tribunals (Procedure) Rules, 1985

- . o £y .
The application has been found in order and may be ‘

given to concerned for fixation of date.

The annlication is not been found in order far the
same reasons indicated in the check list. The applicant
may be advirnd to rectify the same w.thin 27 Azys,/Dialt

letter is placed helnw for signaturee
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Coram ¢ Hon'ble Mr.,P.H. Trivedi 23 Vice Chairman
Hon'ble Mr.P.M. Joshi ¢3 Judicial Member
4/7/1989
Heard Mr.B.R. Kyada learned advocate for the
Lo L
petitioner. The application does not s the
requirements of Section 19 of the Administrative Tribunals
Act, 1985, and is not verified and signed by the relevant
officer on whose b€ half it has been made. Accordingly
D Alewe &
rejected, A fresh application\be filed. )
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( P.H.Trivedi )
Vice Chairman
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( P.M. Jbshi )
Judicial Member
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